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New IA 4096/2020
in
IB-22(ND)/2018
IN THE MATTER OF:
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For the Respondent/CD :Mr. Abhishek Anand, Mr. Kunal Godhwani, Mr. Mohak

Sharma, Advocates for R-1
Mr. Arun Kathpalia, Sr. Advocate , Mr. Abhishek Garg,
Advocate

ORDER

IA 4096 of 2020

Counsel for the Ex-Management is present. There are certain prayers in
the application with regard to the implementation of the Resolution Plan. The
Ex-Management has no locus to seek any relief in relation to the Resolution
Plan. It is also noted during the course of hearing that the Ex-management has
filed appeal against the order that came to be passed by this Authority on
24.07.2020, the appeal has already been dismissed and the Hon’ble NCLAT has
recorded adverse remarks under Para 8, at page 141 of the order against the Ex-
management.

In the facts and circumstances of the case, the application is neither
maintainable on facts or law. Therefore, the Application is dismissed. _
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